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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 152 OF 2022

IN THE MATTER OF:
GHANSHYAM SINGH PASI ...APPLICANT
VERSUS
STATE OF U.P. & ORS. ...RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT, M/S
RADICO KHAITAN LIMITED (PROJECT PROPONENT)

I, Dinesh Kumar Gupta, son of Late Shri Ram Karan Gupta, aged about 45 years,
working as Sr. Vice President —Legal & Company Secretary with Radico Khaitan
Limited, r/o B-1/54, Rajasthali Apartments, Pitampura, Delhi — 110 034, do

hereby solemnly state and affirm as under:

1. ThatIam duly authorized to swear and affirm the present affidavit on behalf
of Radico Khaitan, the Project Proponent (“Answering Respondent”) in the

above- captioned matter.

2. That at the outset it is submitted that the answering respondent has filed
Affidavit dated 30.09.2023 and Additional Affidavit dated 22.01.2024

pursuant to the direction of this Hp}:g)’:b}e-{:@ibunal given in orders dated

26.04.2023 and 04.10.2023.
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It is submitted that as per reports filed by CPCB and UPPCB no substance

was found in the allegations made against the answering respondent in the

complaint letter submitted to the Hon’ble Tribunal.

That in terms of order dated 23.01.2024, the present Additional Affidavit is

being filed on behalf of Answering Respondent making submissions with

respect to the suggestive measures given in the reports of CPCB filed on

03.04.2024 and 19.01.2024 and the Report of UPPCB filed on 16.01.2024.

Additional details and submissions regarding compliance with consent

conditions are also given in this Affidavit.

Green Belt Area:

)

As per Condition given in the Consent Order dated 19.09.2022, the
Unit is required to develop Green Belt in 33% area of the industrial
premises. This Condition was prescribed for the first time in the
Consent Order dated 19.07.2019 by referring to the Office Memo
dated 16.02.2018 issued by UPPCB by which for the first time the
above condition of 33% green belt was prescribed in the Consent
Orders. As per above Office Memo dated 16.02.2018, as per
protocol prepared by department, industrial units may carry out
green belt plantation in industrial plots, community land, abandoned
mine lands, in sanitary landfill sites i.e. in the area not necessarily

within the premises of the industrial plant. Copy of the Office Memo
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dated 16.02.2018 along with its translation is annexed hereto and

marked as ANNEXURE -A. [Pg. 19 to_ 43 ]

That the Industrial unit of the Answering Respondent was set up in
1943 when the environment was clean and the same continued to be
like that for many years thereafter. Like Answering Respondent,
many old industrial units did not have spare land to develop green

belt by covering 33% of land inside their industrial premises.

That soon after the above said Office Memo dated 16.02.2018, on
realising and keeping in view the non-availability of land inside the
industrial plants of those industries which were established many
years ago, Govt. of U.P. (Department of Environment) issued an
Office Memo dated 13.03.2018 which listed various methods for
controlling pollution and carbon emissions generated by industrial
units and building construction projects. Copy of the Office Memo
dated 13.03.2018 along with its translation is annexed hereto and

marked as ANNEXURE -B. [Pg. 44 to_ 88 |

Vide above said Office Memo dated 13.03.2018, apart from
recommending use of biofuel by the industrial units to control the
pollution and carbon emissions about which detailed submissions
will be made in the later part of this Additional Affidavit, Govt. of
U.P. (Environment Department) laid down the mechanism for tree
planation and greenbelt development by those old industrial units

like the Answering Respondent who did not have land for the sizable
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plantation/green belt development within their industrial
units/plants. The industrial unit run by the Answering Respondent
was started in 1943 when the environment was clean and need for
green plantation in a large area inside the industrial premises was not

felt either by the industries or by Regulatory Authorities.

As per the mechanism given in above said Office Memo dated
13.03.2018 for industries not having land within their industrial units
for green belt development, the concerned District Magistrates
through their official representatives would identify such industries
who would be directed to do green plantation compulsorily on the
community land. For such work of green belt development, the
Answering Respondent has always been and would be ready and
willing to undertake and execute on its costs the green planation
development work on any land identified and allocated by the
authorities mentioned in the Office Memo dated 13.03.2018 or by

any other concerned authorities.

Due to non-availability of any more land space inside the industrial
premises for green planation so as to meet the condition of 33%
(introduced for the first time the Consent Order 19.07.2019) the
Answering Respondent during 2019-20 took the initiative and
undertook at its own costs the works of tree plantation and green belt
development at five different locations which are around and near to
the industrial unit (4 locations are at distance of 100mtrs and one
about 500 mtrs. from the industrial unit) on a total area of land

measuring about 25,950 Sq. Mtrs. For the above works, Answering

707



708

C— o\
¢ N

(vii)

Waicar\te |
nadladal \=_ §

a

5

Respondent incurred a cost of about Rs. 17,00,000/- Since 2019-20,
the above green belt on the above locations has been maintained by
the Answering Respondent at its own costs which comes to
approximately Rs. 22,80,000/- per year. Answering Respondent till
date has spent approximately Rs. 2 crores 63 lakhs towards
development of green belt. Photographs of the above green
development work done are given at Pg. No. 129 to _135 ofthe

present affidavit [Annexure I].

Besides other green belt development works, in July 2024, Office of
District Magistrate, Rampur has allocated a land area of about 2.11
Acre to the Answering Respondent for carrying out green plantation
by Miyawaki method which is very effective as the absorption
capacity of air pollution factor is 10 times more. The Answering
Respondent has drawn up a work estimate for carrying out green
plantation of 6000 trees by Miyawaki Method in the allotted land
and it is estimated that the same would cost Rs. 7,36,020/-. The
relevant correspondence exchanged between the Answering
Respondent and the authorities regarding allocation of land along
with translation is annexed hereto as ANNEUXRE — C (Colly.).
[Pg. 89 to 94 ] It is pertinent to mention that the condition
regarding green planation by Miyawaki method was introduced for
the first time in the Consent Order dated 19.09.2022 in terms of
communication dated 13.10.2021 issued by the Govt. of U.P. Copy
of the Communication dated 13.10.2021 along with its translation

are annexed hereto and marked as ANNEXURE - D. [Pg. _95 to
100
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development of green plantation should be done on “available sites
in the premises of the units”. This implies that if there is no available
site within industrial premises, green plantation through Miyawaki
method can be done outside the industrial premises on the same
principles and lines which are stated in Office Memo dated
13.03.2018 of Govt. of U.P. (Department of Environment) which
provides for conventional green planation on community land by
those industries who do not have land available in their own
industrial units for green plantation. It could not have been the
intention of the framers of the above Office Memo/communications
to dismantle or demolish the existing built-up structure or cut down
the already existing conventional green planation trees to have

Miyawaki plantation within the industrial premises.

Besides above, CPCB guidelines for development of green belt
provide that green belt is expected to neutralise pollutants and should
be “around” industrial establishments, residential areas and
roadsides. Thus, the green belt may not necessarily be inside the
premises but near to the premises. Copy of the relevant extract of the
CPCB guidelines for development of green belt is annexed hereto

and marked as ANNEXURE - E. [Pg. 101 to 108 ]

Therefore, by noticing the underlying object and intent of the above

referred Office Memos and guidelines and by applying the principles

of purposive interpretation to the above said Office Memos of
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UPPCB, Govt. of UP (Department of Environment) and CPCB
guidelines, for old industries like the Answering Respondent who
does not have 33% of land area inside the industrial premises, the
area of green planation done by such industry outside the industrial
premises should also be considered and counted while determining

the compliance with green belt condition of 33% mentioned in the

Consent Order.

That during current financial years 2024-25, Answering Respondent
has already developed more greenbelt on land area of 2450 Sq. Mtrs.
details of which are given in Annexure I and the photographs of
these green belt areas are at Pg. No. _149 to _155_of the present
affidavit [Annexure I]. Vide letter dated 20.08.2024, the Respondent
informed Regional officer UPPCB about completion of Miyawaki
Plantation in 1300 sq.m. area which part of the above area of 2450
Sq. mtrs. and at other places in the premises. Copy of letter dated
20.08.2024 is annexed hereto and marked as ANNEXURE -F. [Pg.

109

As mentioned above, in July 2024 the Answering Respondent has
been allocated another big land area of 2.11 acres by the District
Magistrate for developing green belt through Miyawaki Method

which will be completed by the Answering Respondent in about four

weeks.
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(xiv)

(xv)

As part of Vriksha Ropan Jan Andolan 2024-25, the answering
Respondent has been given a target of planting 3000 saplings by the
UPPCB. Copies of the letters of allotment of plantation target issued

by the UPPCB along with their translations are herewith annexed as

ANNEXURE -G. [Pg. 110 to 122 ]

To contribute more for green development in Rampur City, the
Answering Respondent vide letter dated 09.07.2024 requested the
Transport authorities for permission to maintain the green belt area
of about 3000 sq. mtr. around Rampur Bus Stand. Uttar Pradesh
State Road Transport Corporation vide letter dated 11.07.2024
permitted the Answering Respondent to maintain the Miyawaki
green belt at the Rampur bus station. Copies of the letters dated
09.07.2024 and 11.07.2024 along with their translated copies are
herewith annexed as ANNEXURE -H. [Pg. 123 to 126 |

Total Area of the industrial premises is 39 Acres. The details of the
plantations done by the Answering Respondent in and around its
premises along with the pictures are herewith annexed as

ANNEXURE - 1. [Pg. 127 to 161 ] As per the details of green

plantation given total green belt area developed by the Answering
Respondent is 16.1 Acres (more than 33% of total area of industrial
premises), out of which green belt inside the industrial premises is
4.90 Acre, whereas green belt area developed/under development by
the Answering Respondent outside the industrial premises is 11.2

Acre. It may be clarified that in the details of green belt area given
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in CBCB report dated 03.04.2024, due to inadvertence Green Belt
area of 7802 Sq. Mtrs. mentioned against Serial Nos. 17 has been

shown as “in Premises” where the said green area is outside the

industrial premises.

It is further submitted that the answering Respondent to explore
possibility, if any, for green plantation inside the industrial premiss
requested vide letter dated 20.03.2024 to District Forest Officer
(“DFO”) of District Rampur to inspect the premises of the plant and
advise whether it is possible to plant trees by way of Miyawaki
method. A copy of the letter dated 20.03.2024 along with its
translation is annexed herewith as ANNEXURE -J. [Pg. 162 to
163 ]It is submitted that pursuant to this request the DFO visited
the premises of the answering Respondent and conducted a thorough
inspection of the property to determine whether plantation by
Miyawaki method can be done in the premises. The DFO vide letter
dated 19.07.2024 stated that Miyawaki plantation within premises is
possible. However vide letter dated 16.08.2024 the answering
Respondent gave an explanation why plantation is not possible in
the areas identified by DFO. It was stated that the area identified by
the DFO, namely in front of the guest house lawn is used as a
thoroughfare by the employees living in the guest house and their
families. The guest house lawn was used for organising training for
the engineers, seminars and programmes for the family of the
employees. It was also used as a playground for the children of the
employees. The reply of the DFO is awaited in this regard. Copies
of the letter dated 19.07.2024 of DFO and letter dated 16.08.2024 of

answering Respondent along with their translated copies are
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annexed hereto and marked as ANNEXURE -K (COLLY). [Pg.
164 to 173 ]

(xvii) The above stated facts and figures would show the sincere and

ongoing efforts by the Answering Respondent for development of

green belt area in and around industrial unit as well in other part of

Rampur City.

6. Use of Bio Fuel to control pollution and carbon emissions in and around

industrial unit

Apart from making above-stated efforts to develop and maintain
more and more green belt area as explained above, the answering
Respondent controlling and preventing pollution by using Biofuel
made from Rice Husk. As per above referred said Office Memo
dated 13.03.2018 (Annexure - B) issued for control of pollution and
carbon emissions generated by industrial units, apart from doing
green planation, another very effective method to reduce carbon
emissions and greenhouse gases is the use of biofuel in the
production process. Reduction in the carbon dioxide in the industrial
complexes which is the source of pollution in the atmosphere can
also be achieved by using biofuel. Use of biofuel prevents release of
carbon and greenhouse gases in the atmosphere. The answering
respondent is meeting 85% of its fuel requirements by using biofuel
made from rice husk and is therefore substantially contributing to

effective reduction in carbon emissions and greenhouse gases in the
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atmosphere in and around its industrial unit. To achieve the same

purpose, the condition of green belt has also been prescribed in the

Consent Order.

(ii) Inthe aforesaid manner, the prevention of pollution and reduction in
the carbon emissions is being achieved by the Answering
Respondent in two ways. Firstly, by using Biofuel in the production
process (85% Fuel consumption in production process is being met
through biofuel) which prevents release of carbon and greenhouse
gases in the atmosphere. Secondly, through green belt plantation

executed inside and outside the industrial premises and other nearby

locations.

The facts stated above, and the above efforts made by the
Answering Respondent need to be taken into consideration while
examining the issue of compliance of green belt condition

mentioned in the Consent Order.
7. CSR/CER Activities (Environment related works) :'.\ G}\{

(i) The answering Respondent has constituted a Sustainability and
Corporate Social Responsibility (CSR) Committee in accordance
with Section 135 of the Companies Act, 2013 read with Companies

(Corporate Social Responsibility Policy) Rules, 2014.



” 715

(ii) The answering Respondent has undertaken Construction of 264
Recharge Shafts and Sub-surface Dyke in Rampur District under
Rampur Bhujal Shakti project. Recently as per the report by CGWB
“Block wise Ground Water Resources Assessment - 2022, it was
reported that the Saidnagar Block, where SSD has been constructed
now comes under Safe ground water category which was semi
critical last year. The efforts have been highlighted by the local

media as well.

(i11)) The details of the amounts spent by the answering respondent from
1ts CSR funds for activities and initiatives taken for environmental

sustainability and other environment related works are as under:

Table: Environment & Sustainability - CSR
Rs. In Lacs
expenditure
22-23 23-24
Plantation and connected activity 37.64 8.45
Water harvesting and Related activities 18.59 11.33
Animal welfare and maintaining quality of soil
and water 11.84 0.96
Help for Flood Affected people 0 1.74
Total CSR amt. 68.07 22.48
/:\f_‘,.::b__. ___!E'j S::: Y
>/ Hums K- . )-\.’\
f --Ilf L Usar l,.- .!I
T\ o _‘,-’ (iv) It is submitted that the answering Respondent is committed to

reducing carbon footprint and moving towards environmental

sustainability by adopting use of renewable sources of power,
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biofuels, establishing a strong recycling system, tree plantation and

minimising water consumption.

8. Roof Top Rainwater Harvesting

(i)

Answering Respondent already has rooftop rainwater harvesting
system in its premises installed in year 2015-16 and that has been
functional since then. Rooftop rainwater is channelized and is used
for recharging groundwater by way of 10 recharging shafts in the
plant area. Pictures of the rooftop rainwater harvesting system
installed in the premises are herewith annexed as ANNEXURE -L.
[Pg. 174 to 177 ]

9. Ground Water

(i)

(i)

It is submitted that as per report dated 03.04.2024 of CPCB, the
analysis of the ground water samples collected from the piezometric
wells located in Bio-compositing sites of the answering Respondent

met the standard parameters including COD values.

As observed in the aforesaid report the piezometric well pipes in the
premises of the answering Respondents are fixed at the height of
about 1 mtr from ground level. Additionally, all the piezometric
wells were covered and are surrounded by 1.5 mtr. X 1.5 mtr. RCC
structure. This helps to prevent the wastewater being discharged into

the piezometric wells and avoids spillage as was suggested by
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CPCB. Pictures of the piezometric wells are herewith annexed as

ANNEXURE -M. [Pg. 178 to _179 1.

It is submitted that the production process adopted and followed by
the Answering Respondent ensures Zero Liquid Discharge (ZLD)
level which has been confirmed by CPCB in its Report dated
17.04.2023 filed on 21.07.2023. The treated effluent from
Condensate Polishing Unit (CPU) is used by the Answering
Respondent in fermenter (for molasses dilution) and colling tower
makeup. The robust effluent treatment process put in place by the
Answering Respondent ensures there is no ground water pollution as
there is no discharge of the trade effluent or wastewater on the

ground/surface level.

10. LEACHATE COLLECTION

@

(i)

In the report dated 03.04.2024, CPCB also suggests that the unit
should use the leachate collected in garland drain in bio-composting

or the same should be treated through MEE.

It is submitted that Leachate collected in the garland drain is being
duly utilized for bio compositing. Spent wash is sprayed during the
process which generates the leachate. To collect all the generated
leachate, drains are provided around the periphery of Bio compost
yard which is known as garland drain. This garland drain leads to
leachate collection pit where collection of generated leachate takes
place. After collection of leachate in the collection pits, it is recycled

back through the pumps to spray on windrows so that no part leaks

17
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out of bio compost yard and is reused in the bio composting yard.

Pictures of the leachate collection pit are herewith annexed as

ANNEXURE -N. [Pg. 180 ]

11. Fly Ash storage and utilisation

)

In the Industrial Unit of Answering Respondent, Fly Ash is
generated by using biofuel (Rice husk) and Coal as fuel resources.
It is pertinent to mention that 85% of fuel used in the boiler for
production process is biofuel (rice husk) which ensures reduction in
the pollution and substantial reduction in release carbon emissions.
Coal Boiler Ash contains heavy metal such as arsenic, lead, and
mercury which can be harmful to human health and environment.
This kind of Fly Ash is used in construction materials like concrete
and cement. Improper disposal can lead to soil and water
contamination. Approximately 35% to 40% Ash get generated from

Coal Firing. Coal Ash poses more environmental and health risk due

to its potential toxic contents.

As compared to the Ash generated by using coal as fuel, Biofuel
Boiler Ash contain contains fewer heavy metals and toxic
substances. Biofuel ash can often be used as a soil amendment or
fertilizer due to its mineral content which can benefit the soil
health. It is considered more environmentally friendly and
sustainable compared to coal ash, making it easier to manage and

recycle. Approximately 12 to 15% ash gets generated from biofuel

like rice husk firing.
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(iii) Answering Respondent keeps monthly records/logbook of Ash

(iv)

V)

generation and record of the avenues in which the Ash has been

utilised.

Answering Respondent has been utilising and disposing of Fly Ash
for bio composting purpose and land filling for construction works.
For Land filling purpose, the Answering Respondent has been
supplying through an agency hired for ensuring supply of the
required quantities of Fly Ash on receiving the request from the users
from different villages/areas. Some of the Villages where Fly Ash
has been supplied for landfilling for construction work are Raipur,
Chamura, Sahid Nagar, Jaura, Shankar Pur, Shahjad Nagar, Fazulla
Nagar, Haji Nagar, Jutiya, Kemara, Motiya pura.

Fly Ash is being covered and stored with requisite care and the same
is transported in a wetted condition in a covered vehicle. It is ensured
that Fly Ash does not get air borne though wind and does not mix
with storm water. Silo with Bag Filter is used for the purposes of
storing the fly ash within the plant to prevent airborne dispersion of
the same. From the silo the ash is loaded into covered trollies and

transported in a wetted condition while making sure that that the ash

does not become airborne.

Answering Respondent has adopted the latest technology for the
purposes of collection, transportation, storage and conditioning of
the fly ash. The answering Respondent uses the latest PLC based
dense phase ash collection and conveying system that ensures that

no dust particles come out of the system. Further the answering

719
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Respondent uses an Electro Static Precipitator (ESP) that collects a]]
of the fuel dust on jts collection plates. The base wrapper system of
the PLC ensured that all of the dust is collected into a close circuit.
The automatic ash handling system then transfers the ash collected

in the ESP bottom to the ash storage Silo,

The answering respondent uses an automatic ash conditioning
System that sprays water into the collected ash to make it dense and

to prevent it from being let lose in the environment,

(viii) The pictures of silos with bag filter for storage of fly ash, pictures of

loading of ash into covered trolleys from silo, wetting of fly ash,
electrostatic precipitator which collects fuel dust, unloading of
conditioned fly ash in bio composting yard and covered with
tarpaulin are annexed hereto and marked as ANNEXURE - O
(COLLY) [Pg. 181 to _190 ]. It is submitted that due to use of
Some quantity of coal ( 15%) as fuel in the boiler, the answering
Respondent since F ebruary 2024 has not been disposing off fly ash
in bio-compost yard and has been disposing it for landfilling purpose

for which no sojl testing is required.

fuels. The totg] fuel requirement of answering Respondent, s met

using 85.2% rice husk and 14.8% coal.

Since the fly ash generated in the industria] unjt of the Answering
Respondent is from the use of biofuel as major source as fuel which
does not contajn harmfuy] metals, which are found in the Ash

generated by using Fossil Fuel, Notification dated 31.12.2021 has



721
18

been issued for storage and disposal of such Fly Ash which is
generated by Coal or Lignite based thermal power plants unlike
Answering Respondent. The above notification does not appear to
be applicable to other industrial units where Fly Ash is generated
from the use of biofuel. However, the Answering Respondent is
taking all steps to ensure that Fly Ash generated is stored, transported
and disposed of in a manner which does not allow it getting either
air borne or mixed with storm water being the condition mentioned

in the consent order.

12, That the above statements are true and correct based on records maintained
by the Answering Respondent in the regular course of its business. In light

of what has been stated herein above, it is submitted that the answering

disposed off.

13. The annexures are true copies of their respective originals.

VERIFICATION
I, the Deponent abovenamed, do hereby verify that the contents of the foregoing

affidavit are true and correct to my knowledge, no part of it is false and nothing

material has been concealed therefrom.
Verified at Ulpw thié day of August 2024.
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Uttar Pradesh Pollution Control Board

T.C.- 12th, Vibhutikhand,

Gomtinagar, Lucknow

Letter No. H16405/220/2018/02

Date: 16.02.2018

Office Memo

Subject: Development of green belt for air pollution control

and carbon offsetting.

Please take reference of the Board Headquarters' Office

Memorandum No. G26524/220/2018/1, dated 12.02.2018, through

which guidelines were issued for the development of Green Belt for

air pollution control and carbon offsetting. Overriding the above

office memorandum, the following guidelines are being issued for the

development of green belt for carbon offsetting.

Main factors of air pollution in
the state and instructions of
Honorable  National Green
Aaencv.

the

The main factors of air pollution in

state are polluting gases in

emissions from industrial units, vehicles, dust particles generated

from building construction projects and development related

construction activities etc. In the order dated 04.12.2014 passed by

729
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Hon'ble National Green Agency, New Delhi in OA No. 21/2014,
Vardhaman Kaushik vs Union of India and others, orders have been
given to impose payment of compensation in relation to pollution
from polluting industries, construction projects etc Under the
principle of "Polluter Pays". Apart from the above, carbon or
greenhouse gases are also emitted from the production process and
construction projects by industrial units, due to which the level of
carbon dioxide in the atmosphere is continuously increasing. In view
of the above, reducing pollution by industrial units and construction
projects and offsetting carbon emissions through tree plantation is

an important responsibility of them.

Tree plantation option to control air Several decisions have been

pollution and reduce greenhouse gas o
emissions. taken by the Ministry of

Environment, Forest and Climate Change, Government of India to
ensure environmental protection in development and industrial
projects and through the Environmental Impact Assessment
Guidelines, it has been made mandatory for industries and
construction projects to plant trees to control air pollution. But it is
often seen that tree plantations are not being done effectively. On

one hand, tree plantation or planting of appropriate species in green
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belts will help in controlling air pollution, while on the other hand,
“carbon offsetting” is also achieved by absorbing carbon dioxide from

the atmosphere.

In view of the above, the Environment Department has

Instructions regarding maintenance and
continuous  monitoring  of  the prepared protocols for green belt

developed green belt.

plantation by industrial units or

construction agencies on industrial plots, community land,
abandoned mine lands and sanitary landfill sites, which are attached.
Planting trees in green belts, community lands or landfill sites should
be done compulsorily on the basis of the attached protocol so that
air pollution control and carbon offsetting can be done effectively.
The responsibility of continuously looking after, protecting,
maintaining and keeping the green belt thus developed will be on the
industrial unit financing and developing the green belt. If green belt
land is considered necessary for expansion of the industrial unit or
for any other purpose, then it will be mandatory to develop green
belt in equal or more area at a suitable site with prior permission of
Uttar Pradesh Pollution Control Board. Uttar Pradesh Pollution
Control Board itself or through any agency can inspect the developed

green belt from time to time and obtain reports and can also give
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necessary binding suggestions. Uttar Pradesh Pollution Control Board
should impose mandatory condition of green belt plantation on the
basis of the above protocol while granting consent for establishment
under the provisions of Water Act (Pollution prevention and control),

1974 and Air Act (Pollution prevention and control), 1981.

Attachment:- As above

Sd/-
(Ashish Tiwari)

Member Secretary

Copy sent to the following for information and necessary

action:-

1. Chairman, Uttar Pradesh Pollution Control Board.

2. Chief Environment Officer (Administration), Uttar Pradesh
Pollution Control Board.

3.  All Chief Environment Officers/Circle Incharges, Uttar Pradesh
Pollution Control Board.

4.  All Regional Officers / Regional Officers (Incharge), Uttar

Pradesh Pollution Control Board
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5. All Law Officers - First / Second, Uttar Pradesh Pollution Control
Board.

6. Guard File.

Sd/-

Member Secretary
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Protocol for development of Green Belt

Planting green belt in industrial area.

Planting of green belt in
industrial area:-

(1)

(2)

(3)

(4)

)

(1-A)

On maturity, trees 8-10 meters high should be planted around
the pollution source.

In multi-row planting, trees should be planted in staggered
manner.

Small bushes should be planted in between the rows so that
the gap between the stems can be covered.

Grass land/shrubs should be developed in open areas where
planting is not possible.

The selection of species should be such that the trees are

evergreen, with large canopy and pollution resistant.

Width of green belt in industries, projects and

industrial areas.

Width of green belt in industries,

projects and industrial areas

Class of Category of Minimum Green Belt
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Industry

Industry

Width

Red

Large

200 meters or 33 percent
of the total area (whichever

IS minimum)

Medium

100 meters or 33 percent
of the total area (whichever

IS minimum)

Small

30 meters or 33 percent of
the total area (whichever is

minimum)

Orange

Large

100 meters or 33 percent
of the total area (whichever

IS minimum)

Medium/Small

20 meters or 33 percent of
the total area (whichever is

minimum)

Green

Entire Industry

10 meters or 33 percent of
the total area (whichever is

minimum)

Other projects
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Industrial Area 500 meters or 33 percent
of the total area (whichever

IS minimum)

Landfill Site 200 meters or 33 percent
of the total area (whichever

IS minimum)

TSDF 200 meters or 33 percent

of the total area (whichever

IS minimum)
(1-B) Model of green belt in industrial area:-
Green belt model in industrial area
o Tree Gap - 3 meter x 3 meter

o Tree Planting Pattern Staggered Row
o Planting of small - 1 meter x 1 meter
trees/shrubs at

intervals between tree

rows



(1-C)
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of main pollutant: -

Tree, bush, grass species for planting
on the basis of main pollutant

Tree, bush, Grass species for planting on the basis

Main Pollutant

Tree Species

Shrub Species

Grass Species

Particulate Cassia Semia, | Curry  leaves, | Beard Grass,
Matter Cirrus, Chitvan, | Croton, Bluestem,
Kadamba, Tecoma, Cassia | Buffalo Grass,
Neem, Amaltas, | Glauca, Dhak Anjan,
Shisham, Birdwood
Mahua, Ficus Grass, Durva
Grass (Bermuda
Grass), Guriya
Grass
Sulfur oxides Cirrus, Ark, | Amla, Dhak, | Beard Grass,
Chitvan, Subbool, Bluestem,
Kadamba, Lantana Buffalo Grass,
Neem, Bamboo, Anjan,
Mahuli, Semal, Birdwood
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Mahua,

Tamarind, Ficus

Grass, Durva

Grass (Bermuda

Grass), Guriya
Grass
Nitrogen Oxides | Chilbil, Mango, | Mahuli, Subbul, | Beard  Grass,
Cirrus, Mahua, | Dhak, Lantana | Bluestem,
Jamun, Neem, Buffalo Grass,
Shisham Anjan,
Birdwood
Grass, Durva

Grass (Bermuda
Grass), Guriya

Grass

(1-d)

Standard conditions for green belt.

Standard conditions for Green Belt:-

(1) It is mandatory to keep the area of green belt at least 33

percent of the area of the industrial complex (which also

includes residential areas etc.).




(2)

(3)

(4)

)

(6)

36

Maintenance of green belt trees (in case of dead trees, saplings
of appropriate species at least 8 feet high should be planted in
the coming rainy season).

To establish a green belt, plants at least 8 feet high should be
planted.

Adequate security arrangements should be ensured in the
green belt with palm-fences etc.

Arrangements should be made for irrigation and fertilization of
plants planted in the green belt.

Treated effluent of industry should be used for irrigation of

green belt.

(11) Green belt plantation on community land

Green belt plantation on community
land

Instructions have been issued

vide Government Order No. 752/31-2013-20/2012 TC dated 22-04-

2013 for tree plantation in 50 acre/100 acre area. The said tree

plantation will be done on the basis of Green Belt model. The height

of the plants to be planted there should be at least 8 feet. Irrigation

facility will be ensured in the plantation area and security and safety
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expenses, stone wall, RCC pillars and thorny palm fencing will be

done.

The digging of 60 cm x 60 cm x 60 cm pit for planting will be
completed by the month of February. The distance from plant to
plant and row to row will be kept at 4 meters x 4 meters. At the time
of filling the pit in the month of June, the pit should be filled by
mixing organic fertilizer in appropriate quantity. As far as possible,
areas with barren, rocky or poor soil should not be selected for the
above mentioned tree plantation; only those areas should be
selected where the depth of soil is at least 1.5 meters and

development of roots is possible.

(11-A) Area based tree species:-

Area based tree species

Area Tree Species

Barren Area Acacia, Subbool, Kanji, Cirrus, Arjun, Dhak,
Shisham, Amla, Jungle Jalebi, Ber, Acacia

auriculoformis, Casuarina, Prosopis.

Rugged Terrain | Rosewood, Neem, Amla, Cirrus, Bamboo, Kaniji,

Mahua, Bel, Drumstick, Papdi.
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Khadar-Khola Shisham, Arjun, Kathsagoun, Casuarina, Bakin,
area Jamun, Khair, Vilayati Babool, Kalasiras, Subbool,

Drumstick.

Vindhya region | Mahua, Cirrus, Bel, Jamun, Bahera, Amla,
Tamarind, Peepal, Banyan, Chilbil, Kaitha, Reetha,

Acacia auriculoformis, Cassia siamia, Drumstick.

Terai and Shisham, Teak, Siras, Khair, Arjun, Jamun,

Ganga Plains Drumstick

(111) Plantation of trees on Abandoned Sanitary Landfill

Sites.

Plantation of trees on Abandoned
Sanitary Landfill Sites.

1.  The final cover should be done with 60 cm of clay or soil whose
permeability coefficient is less than 1 X 107 cm/second.

2. A 15 cm drainage layer should be kept on top of the last cover.

3. A 45 cm vegetative layer should be kept on top of the drainage

layer.
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4. A minimum 200 meter wide green belt should be developed in

all four directions of the abandoned sites. The spacing of trees
should be kept 3 meters X 3 meters and trees should be

planted in staggered rows.

5.  The interval of planting of small trees/bushes in the tree rows

should be kept at 1 meter x 1 meter.

(111- A) Area based tree species:-

Area Tree Species

Barren Area Acacia, Subbool, Kanji, Cirrus, Arjun, Dhak,
Shisham, Amla, Jungle Jalebi, Plum, Acacia,

Casuarina, Prosopis

Rugged Terrain | Rosewood, Neem, Amla, Cirrus, Bamboo, Kaniji,

Mahua, Bel, Drumstick, Papdi.

Khadar-Khola Shisham, Arjuna, Kathsagoun, Casuarina, Bakin,

area Jamun, Khair, Vilayati Babool, Kalasiras, Subbool

Vindhya region | Mahua, Siras, Bel, Jamun, Bahera, Amla,

Tamarind, Peepal, Banyan, Chilbil, Kaitha, Reetha

Terai and | Shisham, Teak, Siras, Khair, Arjun, Jamun

Ganga Plains




40

(111-B) Small bushes will be planted in between the

rows of trees.

Shrub Species

Curry leaves, Croton, Tecoma, Cassia glauca, Dhak, Amla, Dhak, Subbool, Lantana,

Mahuli, Subbool, Dhak, Lantana, Native Henna.

(1V) Development of green belt by reviving and

rehabilitating abandoned mines.

In many districts of the state, there are abandoned areas,
especially of stone mines, which need to be rehabilitated and
rehabilitated. In these areas, along with the low-lying areas that
have been mined, land with steep slopes is available, on which tree
plantation is generally not possible. There is a problem of availability
of land for disposal of fly ash in coal and lignite based thermal power
plants. In such a situation, for the revival of abandoned mines, green
belt can be developed by filling fly ash generated from coal and
lignite based thermal power plants, which on one hand will revive the
abandoned mines, on the other hand, the problem of disposal of fly
ash will also be solved. Guidelines regarding the use of fly ash,

bottom ash or pond ash have been prescribed by the Ministry of
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Environment, Forest and Climate Change, Government of India by
Issuing notifications on 14-09-1999 and 25-01-2016. Under which, a
provision has been made to take action for the revival of abandoned
mines through fly ash as per the guidelines of Bureau of Indian
Standards and Indian Bureau of Mines. Apart from the above, in this
guideline, it has been made mandatory to bear 100 percent cost of
transportation of fly ash required for road construction projects or
land reclamation within a radius of 100 km from thermal power
plants by the thermal power plant. Reclamation and plantation of
abandoned mine lands is very important for the improvement of the
soil there. Therefore, the work of revival and rehabilitation of
abandoned mines located near thermal power plants can be done on
the basis of a tripartite Memorandum of Understanding between
thermal power plants, Geology and Mining Department and Civil

Society.

(1V-A) Method of rehabilitation of abandoned mines

1. The lower areas of abandoned mines should be filled with fly

ash slurry so that the fly ash settles properly.
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After leveling by filling with fly ash, a layer of soil about 8-10
inches thick should be spread so that the spread of fly ash can
be stopped.

In a flat area, pits of size 60 cm x 60 cm x 60 cm should be
dug at an interval of 2 meters x 2.5 meters and they should be
filled by mixing organic manure etc.

Plants of appropriate species should be planted in these pits
during the rainy season.

To protect the planting area, a wire fence of at least 05 strands
should be installed on the perimeter and availability of water
for irrigation of plants should be ensured through boring or
tanker etc.

Grass of appropriate species will be planted between the rows
of plants so that fly ash does not get exposed.

Saplings of maximum height of 04 feet should be planted in

tree plantation.

(1v-B) Species of trees and grass for plantation.

Trees- Acacia, Jungle Jalebi, Shisham, Cirrus, Acacia auriculiformis,

Plum, Peltophorum ferroginium, Kanji, Amaltash etc.

745



746 43

Grasses — Beard grass/Bluestem (Bothriochloa pertusa), Buffalo
grass (Brachiaria mutica), Mordhan (Echinochloa colona), Birdwood
grass (Cenchrus setiger), Durva grass/Bermuda grass (Cynodon

dactylon), Guriya grass (Chrysopogon fulvus).
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Government of Uttar Pradesh
Environment Section - 2
No. 183/55-2-2018/09(Writ)/2016
Lucknow: Date: 13.3.2018
OFEFICE MEMO

Subject: Regarding control of pollution and carbon
emissions generated by industrial units.

Main factors of air pollution Iin the State and
instructions of Honorable National Green Agency:

The main factors of air pollution in the state are
polluting gases in emissions from industrial units, vehicles,
dust particles generated from building construction
projects and development related construction activities
etc. Under the principle of "Polluter Pays" in the order
dated 04.12.2014 passed by Hon'ble National Green
Agency, New Delhi in OA No. 21/2014, Vardhman Kaushik
vs Union of India and others, orders have been given to
impose payment of compensation in relation to pollution
from polluting industries, institutions etc.

Meaning of carbon footprint and need for ‘zero
carbon footprint':

The production process in industrial units, building
construction projects and development related
construction activities also emit carbon or greenhouse
gases, due to which the level of carbon dioxide in the
atmosphere is continuously increasing. In view of the
above, it is necessary to take action towards "zero carbon
footprint” by reducing pollution and carbon emissions by
industrial units, building construction projects and
development related construction activities.
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Carbon footprint refers to the total carbon emissions
by an organization, individual, industry or product. In
other words, it also means emissions of carbon dioxide or
greenhouse gases. The name carbon footprint comes from
the ecological footprint discussion. This is a part of the
ecological footprint. The carbon footprint of an individual,
organization, industry or product can be assessed based
on the emissions of greenhouse gases. Carbon emissions
and other greenhouse gases are released into the
atmosphere from the burning of fossil fuels, crude oil and
coal.

Technologies available for carbon emission reduction
and carbon offsetting:

There are many options to reduce greenhouse gases
such as increased use of solar and wind energy, increased
use of bio fuel, economy in electricity consumption and use
of clean technology. Oxygen from the atmosphere can be
absorbed by planting trees. Action can be taken towards
zero carbon footprint by reducing greenhouse gas
emissions by industries and construction activities by using
clean technology and bio-fuels and by offsetting carbon
through tree plantation.

To deal with the threats of climate change, it is
necessary to reduce greenhouse gas emissions. Just before
the Copenhagen Climate Conference, India has decided to
reduce its energy intensity. Many countries of the world
are adopting this option through carbon offsetting and
trading. Carbon offsetting can be done by industries
mainly in the following ways-

(a) - Carbon offsetting through afforestation-

Under the UNEP protocol, polluting industries,
building construction projects, area development projects
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have other options for carbon offsetting such as
afforestation, green and clean technologies etc. If any
industrial unit, building construction project, area
development project is emitting more carbon than the
limit, then to compensate for it, it also has the option of
afforestation. It can do afforestation anywhere in her
state. This afforestation should be so much that carbon
equivalent to the carbon emitted from the industrial unit
can be absorbed in afforestation. In this regard, polluting
industries, building construction projects etc. should adopt
carbon off-setting by compulsorily planting trees on their
premises, landfill sites or community land. On the basis of
tree plantation done in this way, “Carbon Credits” can also
be obtained by the organization. Instructions have been
issued by Government Order No. 71/55-2-2018-9
(Writ)116 dated 26.02.2018 regarding mandatory tree
plantation by industries, building construction projects etc.
on abandoned industrial premises, landfill sites, abandoned
mines or community lands. The same is attached as
annexure.

Department wise responsibilities for development of
green belt in sanitary landfill sites and abandoned
landfill sites:

Sr. Name of Responsibility
No. Department
1 |Urban The Urban Development and

development and |Housing and Urban Planning
housing and urban | Department, Uttar Pradesh will

planning provide the list of existing
sanitary landfill sites and
abandoned landfills under

Municipal Corporations and
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Development Authorities to the
respective District Magistrates
and Environment Department.

2 | Environment
Department,
concerned
Divisional
Commissioner and
District Magistrate

The said landfill sites will be
made available to
state/division/district level
industries by the Environment
Department and concerned
District Magistrates.

The above work will be
monitored by the Divisional
Commissioners through regular
meetings.

3 | Udyog Bandhu

By mandatorily adopting
industrial units, building
construction projects etc. for
plantation by Udyog Bandhu,
green belt etc. will be developed
at the said site.

By contacting the industrial
units, work will be done for the
development of tree plantation
at the identified sites under
Corporate Social Responsibility
(CSR).

Department wise responsibilities for
development of green belt in abandoned area of

stone mines:
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In many districts of the state, especially, there are
abandoned areas of stone mines which need to be
rehabilitated and rehabilitated. In these areas, along with
the low-lying areas that have been mined, land with steep
slopes is available, on which tree plantation is generally
not possible. In coal and lignite based thermal power
plants, there is a problem of availability of land for disposal
of fly ash through ash dike and it has been observed that
thermal power plants do not have land available for
disposal of fly ash. In such a situation, for the revival of
abandoned mines, green belt can be developed by filling
the fly ash produced from coal and lignite based thermal
power plants. This will, on one hand, lead to the revival of
abandoned mines, and on the other hand, the problem of
disposal of fly ash will also be solved. Guidelines regarding
the use of fly ash, bottom ash and pond ash have been
prescribed by the Ministry of Environment, Forest and
Climate Change, Government of India by issuing
notifications on 14-09-1999 and 25-01-2016. Under which,
provision has been made to take action for the revival of
abandoned mines through fly ash as per the guidelines of
Bureau of Indian Standards and Indian Bureau of Mines. In
addition to the above guidelines, it has been made
mandatory for thermal power plants to bear 100 percent of
the cost of transportation of fly ash required for road
construction projects or land reclamation within a radius of
100 km from thermal power plants. Reclamation and
plantation of trees in abandoned mine lands is very
important for the improvement of the soil there.

Therefore, the work of revival and rehabilitation of
abandoned mines located near thermal power plants can
be done on the basis of a tripartite Memorandum of
Understanding between thermal power plants, Geology
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and Mining Department and Civil Society, for which the
department-wise responsibilities are as follows -

Sr. Name of Responsibility
No. Department

1 |Geology and Mining | Information about abandoned

Department mines will be made available
to the Environment
Department and concerned
District Magistrates.

2 | Environment The list of land of abandoned
Department, mines will be made available
concerned Divisional | to State/Division/District level
Commissioner and | Udyog Bandhu for
District Magistrate rehabilitation and revival.

The above work will be
monitored by the Divisional
Commissioners through
regular meetings.

3 | Concerned Divisional | For rehabilitation and revival

Commissioner,
District Magistrate
and
State/Division/District
level Udyog Bandhu

of abandoned mine lands,
thermal power projects will
be compulsorily adopted by
the District Magistrates
through

State/Division/District  level
Udyog Bandhu. So that by
filling fly ash in the
abandoned mines, green belt
plantations can be developed
on them. The above work will
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be monitored by the
Divisional Commissioners
through regular meetings.

Such polluting industries, building construction
projects which do not have land available for
plantation/green belt development:

Such polluting industries, building construction
projects, which do not have land available for
plantation/green belt development, will be identified by the
District Magistrates through District Udyog Bandhu. These
industries and building construction projects will be
directed to plant trees compulsorily on community land.

Responsibilities for tree plantation in such polluting
industries and building construction projects, which do not
have land available for tree plantation/green belt
development, are set as follows -

Sr. Name of Responsibility

No. Department

1 | Divisional District Magistrates, through
Commissioner, District and Division level
District Magistrate | Udyog Bandhu, will identify
and District | such polluting industries and
Industries Officer. building construction projects

which do not have Iland
available for plantation/green
belt development and these
industries and building
construction projects will be
directed to plant trees

771



772

69

compulsorily on community
land. By contacting industrial
units/building construction
projects, work will be done for
the development of tree
plantation at the identified
sites under Corporate Social
Responsibility (CSR). The
above work will be monitored
by the Divisional
Commissioners through regular
meetings.

2 | Development

Authority /
Municipal
Corporation / Gram
Panchayat

Community land will be made
available for tree plantation to
those polluting industries and
building construction projects
which do not have Iland
available for tree
plantation/green belt
development.

3 | Civil Society/
Institutions/ NGOs

Tree plantation will be
developed and maintained by
civil society, institutions, and
NGOs. For proper protection of
such plantations, it will be
mandatory to install wire
fences, tree guards etc.

To discharge the responsibilities shown in the above
table and to plant trees on community land, tree plantation

will be done by

the Industry, Development
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Authority/Municipal Corporation/Gram Panchayat and Civil
Society on the basis of tripartite Joint Memorandum. The
responsibility of developing and maintaining plantation on
community land will be of the respective industry or
building construction project adopting it. Tree plantation
will be financed on the basis of conditions set by the
industry. In order to make the plantation successful, the
industry or project adopting the landfill sites can engage
experienced civil society or other organizations on
payment basis for the plantation work.

(b)- Reduction in carbon emissions by use of bio
fuel/bio coal.

Bio fuel is the fuel which is prepared from trees or
biomass, which includes bio coal / bio coal briquettes and
bio CNG etc. Use of fossil fuels in industries emits
additional carbon or greenhouse gases into the
atmosphere, whereas use of biofuels does not cause
additional increase in carbon dioxide in the atmosphere. In
view of the above, carbon emissions can be reduced by
using biofuel in industries.

On the one hand, the use of bio fuel will prevent air
pollution caused by burning of agricultural waste, on the
other hand, proper use of harmful plants like lantana etc.
will also be possible, which will also prove helpful in the
eradication of lantana in natural forest areas. The use of
bio fuel in industries will provide market linkage to
community based bio coal/briquette producing industries
which will be a positive initiative to increase the income of
the community.

By Uttar Pradesh Government's Government Order
No. 904 (1) / 18-2-39 (Envt.) / 2014 TC dated
08.01.2018, It has been made mandatory to use at least
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20 percent bio coal/briquettes as fuel in boilers etc.
installed in industries, depending on the availability.

Forest and Wildlife Department, Uttar Pradesh wiill
ensure eradication of Lantana and other harmful plants
from forest areas and their supply to bio coal industries
through Joint Forest Management Committees. A separate
government order will be issued as necessary to determine
the procedure for carrying out the above work through
Joint Forest Management Committees by the Forest and
Wildlife Department. Agricultural waste can also be used
as raw material by bio coal/briquette plants. The
Agriculture Department will make farmers aware
about the use of agricultural waste on the principle
of 'waste-to-wealth' and market linkages will be
provided for this.

(c) - Reduction of carbon emissions through
clean technology and energy efficiency.

Carbon emissions can be reduced by meeting our
electricity needs as much as possible through industries,
building construction projects and through traditional and
renewable energy sources. Carbon emissions can also be
reduced by reducing electricity consumption by industrial
building construction projects through technological
upgradation and installing advanced equipment etc. and by
building on the principle of green building etc. On the one
hand, the above action will reduce the operating costs and
on the other hand, greenhouse gas emissions can also be
reduced. On the basis of carbon emissions reduced by the
industry through the above actions, carbon credits can be
generated and traded in the international market.

Uttar Pradesh Pollution Control Board will create
awareness regarding the above initiative through
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training/workshops in industrial units, building construction
projects so that more and more institutions can take steps
towards reducing carbon emissions.

For action related to reduction in carbon emissions as
mentioned above Dby industrial wunits and building
construction projects, As per the guidelines of Ministry of
Environment, Forest and Climate Change, Government of
India, CDM projects (Clean Development Mechanism
Projects) related to reduction of carbon emissions and
through tree plantation, by denoting ARCDM projects
(Afforestation Reforestation Clean Development
Mechanism Projects) related to carbon offsetting, they can
obtain registration from the United Nations Climate
Change Protection Convention (UNFCC) through the
Government of India as per the prescribed procedure. On
the basis of which these units can get Certified Shares of
Carbon Emission Reduction (CER), on the basis of which
carbon trading can also be done by them. Detailed
guidelines in this regard can be obtained through the
website of the National CDM Authority
http://ncdmaindia.gov.in/ constituted by the Ministry of
Environment, Forest and Climate Change, Government of
India and the website of the Climate Change Protection
Convention of the United Nations http://cdm.unfccc.int/.

Therefore, I am directed to say that, kindly make
efforts to compulsorily take the above action through
State/Division/District level Udyog Bandhu on the above
basis for reduction in pollution and carbon emissions
generated by industrial units, building construction
projects, area development projects. So that a long-term
meaningful plan for pollution control and environmental
protection can be implemented as above.

Attachment:- As per requirement.
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Sd/-xxx
Rajiv Kumar
Chief Secretary.
N0.183/55-2-2018-9 (Writ) 16................ . Dated

Copy sent to the following for information and to
ensure necessary compliance:-

1.
2.
3.

10.
11.

Agricultural Production Commissioner, Uttar Pradesh.
Industrial Development Commissioner, Uttar Pradesh.

Additional Chief Secretary / Principal Secretary,
Infrastructure and Industrial Development, Planning,
Housing and Urban Planning, Agriculture, Urban
Development, Forest and W.ildlife, Panchayati Raj,
Energy, Revenue, Geology and Mining Department,
Government of Uttar Pradesh.

Chief Executive Officer, Noida and Greater Noida
Authority.

Executive Director, Udyog Bandhu, Lucknow.

Principal Chief Conservator of Forests and Head of
Department, Uttar Pradesh Lucknow.

All Divisional Commissioners, Uttar Pradesh.
All District Magistrates, Uttar Pradesh.

All Vice Presidents, Development Authority, Uttar
Pradesh.

All Municipal Commissioners, Uttar Pradesh.

Director, Environment Directorate, Uttar Pradesh,
Lucknow.
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13.

14.

15.
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Managing Director, Uttar Pradesh Industrial
Development Corporation, Kanpur.

To the Member Secretary, Uttar Pradesh Pollution
Control Board, Lucknow for sending it to all concerned
at his own level for information.

All Industrial and Construction Organizations, Uttar
Pradesh.

Guard File.
By Order,
Sd/-
(Renuka Kumar)

Principal Secretary
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No. - 0-71/55-2-2018/09(Writ)/2016

From,

Renuka Kumar,

Principal Secretary,

Uttar Pradesh Government.
To,

All Divisional Commissioners/District Magistrates.
Environment Section-2

Lucknow, Date: 26 February, 2018

Subject: Development of green belt for air pollution
control and carbon offsetting.

Respected Sir,

The main factors of air pollution in the state are
polluting gases generated from emissions from industrial
units and vehicles, dust particles generated from building
construction projects and development related
construction activities, etc. Under the principle of "Polluter
Pays" in the order dated 04.12.2014 passed by Hon'ble
National Green Agency, New Delhi in OA No. 21/2014,
Vardhman Kaushik vs Union of India and others, orders
have been given to impose payment of compensation in
relation to pollution from polluting industries, construction
projects etc. Apart from the above, carbon and greenhouse
gases are also emitted from the production process and
construction projects by industrial units, due to which the
level of carbon dioxide in the atmosphere is continuously
increasing. In view of the above, reducing pollution by
industrial units and construction projects and offsetting
carbon emissions through tree plantation is an important
responsibility of them.
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Several decisions have been taken by the Ministry of
Environment, Forest and Climate Change, Government of
India to ensure environmental protection in development
and industrial projects and through the Environmental
Impact Assessment Guidelines, it has been made
mandatory for industries and construction projects to plant
trees to control air pollution. But it is often seen that tree
plantations are not being done effectively. Planting trees or
planting appropriate species in green belts will on one
hand be successful in controlling air pollution, while on the
other hand "carbon offsetting” is also achieved by
absorbing carbon dioxide from the atmosphere.

In view of the above, the Environment Department
has prepared protocols for green belt plantation by
industrial units and construction agencies on industrial
plots, community land, abandoned mine lands and sanitary
landfill sites, photocopies of which are attached. Planting
trees in green belts, community lands or landfill sites
should be done compulsorily on the basis of the attached
protocol so that air pollution control and carbon offsetting
can be done effectively. The responsibility for continuous
care, protection, maintenance and keeping the green belt
developed in this manner free from encroachment will be
on the industrial unit financing and developing the green
belt. If green belt land is considered necessary for the
expansion of an industrial unit or for any other purpose,
then it will be mandatory to develop green belt in an equal
or more area at a suitable site with the prior permission of
the Uttar Pradesh Pollution Control Board. On the basis of
the above protocol by Uttar Pradesh Pollution Control
Board, The condition of green belt plantation is being
imposed compulsorily while granting consent for
establishment under the provisions of Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and
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Control of Pollution) Act, 1981. Which is necessary to be
monitored.

2- In this regard, | have been directed to say that on the
basis of the attached protocol, please ensure compliance
by regularly monitoring the work related to the
development of the Green Belt through meetings of Udyog
Bandhu and keep the government informed about its
progress.

Attachment:- As Above
Sd/-
(Renuka Kumar)

Principal
Secretary

No.: 71/55-2-2018/09(Ret)/2016 dated

Copy - Sent to the following for information and
necessary action:-

1. Agricultural Production Commissioner, Uttar Pradesh
Government.

2. The Industrial Development Commissioner, Uttar
Pradesh Government, with the intention that through
district level and divisional level Udyog Bandhu,
please ensure regular monitoring of the compliance of
the above protocol for the development of green belt
in the industries.

3. Additional Chief  Secretary/Principal Secretary,
Infrastructure and Industrial Development, Housing
and Urban Planning, Agriculture, Urban Development,
Forest and Wildlife, Panchayati Raj, Energy, Geology
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and Mining, Revenue Department, Uttar Pradesh
Government.

Chief Executive Officer, Noida and Greater Noida
Authority.

Principal Chief Conservator of Forests and Head of
Department, Uttar Pradesh.

Director, Environment Directorate, Uttar Pradesh,
Lucknow.

Managing Director, Uttar Pradesh Industrial
Development Corporation, Kanpur.

Member Secretary, Uttar Pradesh Pollution Control
Board, Lucknow.

State Coordinator and Member Convenor, Uttar
Pradesh State Bio-Energy Development Board,
Lucknow.

Guard File.

By Order,
(Nihaluddin Khan)

Joint Secretary
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Protocol for development of Green Belt

(1) Planting green belt in industrial area.

Planting of green belt in
industrial area:-

)

3

4)

)

(1) On maturity, trees 8-10 meters
high should be planted around the pollution source.

In multi-row planting, trees should be planted in
staggered manner.

Small bushes should be planted in between the rows
so that the gap between the stems can be covered.

Grass land/shrubs should be developed in open areas
where planting is not possible.

The selection of species should be such that the trees
are evergreen, with large canopy and pollution
resistant.

(1-A) Width of green belt in industries, projects
and industrial areas.

Width of green belt in industries,
projects and industrial areas

Class of Category of | Minimum Green Belt
Industry Industry Width
Red Large 200 meters or 33

percent of the total area
(whichever is minimum)

Medium 100 meters or 33
percent of the total area
(whichever is minimum)

Small 30 meters or 33 percent
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of the total area
(whichever is minimum)

Orange Large

100 meters or 33
percent of the total area
(whichever is minimum)

Medium/Small

20 meters or 33 percent
of the total area
(whichever is minimum)

Entire
Industry

Green

10 meters or 33 percent
of the total area
(whichever is minimum)

Other projects

Industrial Area

500 meters or 33
percent of the total area
(whichever is minimum)

Landfill Site

200 meters or 33
percent of the total area
(whichever is minimum)

TSDF

200 meters or 33
percent of the total area
(whichever is minimum)

(1-B)

Green belt model in industrial area

Model of green belt in industrial area:-
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o Tree Gap
e Tree Planting
Pattern

o Planting of small

trees/shrubs at
intervals between
tree rows

(1-C)

- 3 meter x 3 meter

- Staggered Row

- 1 meter x 1 meter

the basis of main pollutant: -

Tree, bush, grass species for planting
on the basis of main pollutant

Tree, bush, Grass species for planting on

Main Tree Species Shrub Grass
Pollutant Species Species
Particulate Cassia Curry leaves, | Beard Grass,

Matter Semia, Croton, Bluestem,
Cirrus, Tecoma, Buffalo
Chitvan, Cassia Grass, Anjan,
Kadamba, Glauca, Dhak | Birdwood
Neem, Grass, Durva
Amaltas, Grass
Shisham, (Bermuda
Mahua, Ficus Grass),
Guriya Grass
Sulfur oxides | Cirrus, Ark, | Amla, Dhak, |Beard Grass,
Chitvan, Subbool, Bluestem,
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Kadamba, Lantana Buffalo
Neem, Grass, Anjan,
Bamboo, Birdwood
Mahuili, Grass, Durva
Semal, Grass
Mahua, (Bermuda
Tamarind, Grass),
Ficus Guriya Grass
Nitrogen Chilbil, Mahuli, Beard Grass,
Oxides Mango, Subbul, Bluestem,
Cirrus, Dhak, Buffalo
Mahua, Lantana Grass, Anjan,
Jamun, Birdwood
Neem, Grass, Durva
Shisham Grass
(Bermuda
Grass),
Guriya Grass
(1-d) Standard conditions for Green Belt:-

Standard conditions for green belt.

(1) Itis mandatory to keep the area of green belt at least

33 percent of the area of the industrial complex

(which also includes residential areas etc.).

(2) Maintenance of green belt trees (in case of dead

trees, saplings of appropriate species at least 8 feet

high should be planted in the coming rainy season).

(3) To establish a green belt, plants at least 8 feet high
should be planted.
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(4) Adequate security arrangements should be ensured in
the green belt with palm-fences etc.

(5) Arrangements should be made for irrigation and
fertilization of plants planted in the green belt.

(6) Treated effluent of industry should be used for
irrigation of green belt.

(1) Green belt plantation on community land

Green belt plantation on community
land Instructions have been

iIssued vide Government Order No. 752/31-2013-20/2012
TC dated 22-04-2013 for tree plantation in 50 acre/100
acre area. The said tree plantation will be done on the
basis of Green Belt model. The height of the plants to be
planted there should be at least 8 feet. Irrigation facility
will be ensured in the plantation area and security and
safety expenses, stone wall, RCC pillars and thorny palm
fencing will be done.

The digging of 60 cm x 60 cm x 60 cm pit for planting
will be completed by the month of February. The distance
from plant to plant and row to row will be kept at 4 meters
X 4 meters. At the time of filling the pit in the month of
June, the pit should be filled by mixing organic fertilizer in
appropriate quantity. As far as possible, areas with barren,
rocky or poor soil should not be selected for the above
mentioned tree plantation; only those areas should be
selected where the depth of soil is at least 1.5 meters and
development of roots is possible.

(11-A) Area based tree species:-

Area based tree species
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Area Tree Species

Barren Area | Acacia, Subbool, Kanji, Cirrus, Arjun, Dhak,
Shisham, Amla, Jungle Jalebi, Ber, Acacia
auriculoformis, Casuarina, Prosopis.

Rugged Rosewood, Neem, Amla, Cirrus, Bamboo,
Terrain Kanji, Mahua, Bel, Drumstick, Papdi.

Khadar-Khola | Shisham, Arjun, Kathsagoun, Casuarina,
area Bakin, Jamun, Khair, Vilayati Babool,
Kalasiras, Subbool, Drumstick.

Vindhya Mahua, Cirrus, Bel, Jamun, Bahera, Amla,
region Tamarind, Peepal, Banyan, Chilbil, Kaitha,
Reetha, Acacia auriculoformis, Cassia
siamia, Drumstick.

Terai and Shisham, Teak, Siras, Khair, Arjun, Jamun,
Ganga Plains | Drumstick

(rn Plantation of trees on Abandoned Sanitary
Landfill Sites.

Plantation of trees on Abandoned
Sanitary Landfill Sites. 1. The final cover should be

done with 60 cm of clay or
soil whose permeability coefficient is less than 1 X
107 cm/second.

2. A 15 cm drainage layer should be kept on top of the
last cover.

3. A 45 cm vegetative layer should be kept on top of the
drainage layer.
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4. A minimum 200 meter wide green belt should be
developed in all four directions of the abandoned
sites. The spacing of trees should be kept 3 meters X
3 meters and trees should be planted in staggered
rows.

5. The interval of planting of small trees/bushes in the
tree rows should be kept at 1 meter x 1 meter.

(111- A) Area based tree species:-

Area Tree Species

Barren Area | Acacia, Subbool, Kanji, Cirrus, Arjun, Dhak,
Shisham, Amla, Jungle Jalebi, Plum, Acacia,
Casuarina, Prosopis

Rugged Rosewood, Neem, Amla, Cirrus, Bamboo,
Terrain Kanji, Mahua, Bel, Drumstick, Papdi.

Khadar-Khola | Shisham, Arjuna, Kathsagoun, Casuarina,
area Bakin, Jamun, Khair, Vilayati Babool,
Kalasiras, Subbool

Vindhya Mahua, Siras, Bel, Jamun, Bahera, Amla,

region Tamarind, Peepal, Banyan, Chilbil, Kaitha,
Reetha

Terai and | Shisham, Teak, Siras, Khair, Arjun, Jamun

Ganga Plains

(111-B) Small bushes will be planted in
between the rows of trees.

Shrub Species

Curry leaves, Croton, Tecoma, Cassia glauca, Dhak, Amla, Dhak, Subbool, Lantana,
Mahuli, Subbool, Dhak, Lantana, Native Henna.




86

(v Development of green belt by reviving and
rehabilitating abandoned mines.

In many districts of the state, there are abandoned
areas, especially of stone mines, which need to be
rehabilitated and rehabilitated. In these areas, along with
the low-lying areas that have been mined, land with steep
slopes is available, on which tree plantation is generally
not possible. There is a problem of availability of land for
disposal of fly ash in coal and lignite based thermal power
plants. In such a situation, for the revival of abandoned
mines, green belt can be developed by filling fly ash
generated from coal and lignite based thermal power
plants, which on one hand will revive the abandoned
mines, on the other hand, the problem of disposal of fly
ash will also be solved. Guidelines regarding the use of fly
ash, bottom ash or pond ash have been prescribed by the
Ministry of Environment, Forest and Climate Change,
Government of India by issuing notifications on 14-09-
1999 and 25-01-2016. Under which, a provision has been
made to take action for the revival of abandoned mines
through fly ash as per the guidelines of Bureau of Indian
Standards and Indian Bureau of Mines. Apart from the
above, in this guideline, it has been made mandatory to
bear 100 percent cost of transportation of fly ash required
for road construction projects or land reclamation within a
radius of 100 km from thermal power plants by the
thermal power plant. Reclamation and plantation of
abandoned mine lands is very important for the
improvement of the soil there. Therefore, the work of
revival and rehabilitation of abandoned mines located near
thermal power plants can be done on the basis of a
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tripartite Memorandum of Understanding between thermal
power plants, Geology and Mining Department and Civil
Society.

(IV-A) Method of rehabilitation of abandoned
mines

1. The lower areas of abandoned mines should be filled
with fly ash slurry so that the fly ash settles properly.

2. After leveling by filling with fly ash, a layer of sail
about 8-10 inches thick should be spread so that the
spread of fly ash can be stopped.

3. In a flat area, pits of size 60 cm x 60 cm X 60 cm
should be dug at an interval of 2 meters x 2.5 meters
and they should be filled by mixing organic manure
etc.

4. Plants of appropriate species should be planted in
these pits during the rainy season.

5. To protect the planting area, a wire fence of at least
05 strands should be installed on the perimeter and
availability of water for irrigation of plants should be
ensured through boring or tanker etc.

6. Grass of appropriate species will be planted between
the rows of plants so that fly ash does not get
exposed.

7. Saplings of maximum height of 04 feet should be
planted in tree plantation.

(1v-B) Species of trees and grass for
plantation.

Trees- Acacia, Jungle Jalebi, Shisham, Cirrus, Acacia
auriculiformis, Plum, Peltophorum ferroginium, Kaniji,
Amaltash etc.
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Grasses — Beard grass/Bluestem (Bothriochloa pertusa),
Buffalo grass (Brachiaria mutica), Mordhan (Echinochloa
colona), Birdwood grass (Cenchrus setiger), Durva
grass/Bermuda grass (Cynodon dactylon), Guriya grass
(Chrysopogon fulvus).

Ea
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Regional Office
UP Pollution Control Board
1-A/INS-1, Awas Vikas Colony, Boudh Vihar,
Delhi Road, Moradabad
E-mail: romoradabad@uppcb.in, Tel : 0591-2972012

Letter No.: 735/M-18/General Dated: 11/05/2023
To,

M/s Radico Khaitan Ltd.,

Bareilly Road, Rampur.

Subject: Regarding receiving affidavits from the industries doing tree
plantation on Miyawaki method under the regional office.

Sir,

On the above subject, may please take reference of the letter no.
92649/ C-3/ S./ 264/ Miyawaki/ 2023 dated 26.04.2023 of the Board
Headquarter, Uttar Pradesh Pollution Control Board, Lucknow. It has
been directed to obtain and send a notarized affidavit (format attached) of
the target given to the industry of 8000 square meters on stamp paper of
Rs. 100/-. It is also to be informed that in the consent order issued to the
industry by the Board Headquarters, Miyawaki Forest will be established
as per Government Order No. 1011/81-7-2021-09 (Ret) /2016 dated
13.10.2021 of Environment, Forest and Climate Change, the condition
has also been imposed.

Therefore, in view of the above, you are directed to get the affidavit
attached with the letter for tree plantation on Miyawaki method notarized
on stamp paper of Rs. 100/- and submit the information regarding the
status of proposed tree plantation on Miyawaki method to this office
within 03 days make sure to send it to the Board, so that the information
can be sent to the Board Headquarters.

Attachment as above.
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Yours truly
Sd/- Illegible
(Vikas Mishra)
Regional Officer
Copy:

1. Respectfully sent to Member Secretary, Uttar Pradesh Pollution
Control Board, Lucknow for information.

2. Sent for information to Chief Environment Officer (Circle-3 and 7),
Uttar Pradesh Pollution Control Board, Lucknow.

Sd/-
Regional Officer
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Office of Sub Divisional Magistrate Tehsil Sadar District Rampur
Letter No. 2273/R. K. Date- November 28, 2023
District Magistrate
Rampur.
Sir,

Please refer to your office's letter no. 317/0SD dated 20.11.2023.
Under which it is to be respectfully informed that Shri Amar Singh EBP
(Operation) Radico Khaitan Limited, Rampur is in connection with the
work of tree plantation on 8000 square meters of land in Rampur district
under Miyawaki scheme by the regional office of Uttar Pradesh Pollution
Control Board, Moradabad. In relation to which, Radico Khaitan Limited
has requested to carry out tree plantation work on a large scale in
Saidnagar and Chamraua development block areas.

In relation to the above, for carrying out large scale tree plantation
work under the scheme, Gata No. 806 Acreage 2.438 hectares of land in
village Bhaiya Nagla of development Block Chamraua, which has
documents registered in the name of sand. Out of which 0.8000 hectares
(8000 square meters) of land has been selected for tree plantation work.

This information is respectfully sent to you.
Sub Divisional Magistrate
Sadar, Rampur
Copy:-

1. Respectfully sent to  Additional District  Magistrate
(Administration) Rampur for information.

2. Radico Khaitan Limited, Rampur for information.
Sd/- lllegible
Sub Divisional Magistrate

Sadar, Rampur
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File N0.81-7005(099)/216/2020-07-
No.-1011/81-7-2021-09 (Writ)/2016
From,
Manoj Singh,
Additional Chief Secretary,
Uttar Pradesh Government.

1- All Divisional Commissioners/District Magistrates,
Uttar Pradesh
2-  All Divisional Forest Officers/Convenors,
District Environment Committee, Uttar Pradesh.
3- All Regional Officers,
Uttar Pradesh Pollution Control Board.

Environment, Forest and Climate Change Article 7

Lucknow: Date 13 October, 2021
Subject: Regarding plantation of trees on Miyawaki
method as per the condition of water/air

consent in industrial units.

Respected Sir,

Please refer to the above mentioned subject
Environment Section-2 (Regarding Environment, Forest
and Climate Change Section-7) Uttar Pradesh
Government's letter no. 71/55-2-2018-09 (Writ)/2016,
dated 27.02.2018, through which protocols were issued
regarding development of green belt for air pollution
control and carbon offsetting. In the protocol in question,
detailed guidelines were also included for the development
of green belts in industrial units. The condition regarding
mandatory plantation of trees on the above basis is being
imposed by the Uttar Pradesh Pollution Control Board in
the consent given to the industries.
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2- In this sequence, "Standard Operating Procedure
(SOP)" has been developed by Uttar Pradesh Pollution
Control Board with a view to planting trees on Miyawaki
method. Which is available on the website of Uttar
Pradesh Government
http://www.upecp.in/TrainingSession.aspx. It IS
noteworthy that "Miyawaki Method" tree plantation is very
effective in controlling the pollution caused by industries,
because the absorption capacity of air pollution factor in
these tree plantations is about 10 times more and as a
result of local species being naturally selected and planted
in appropriate proportions, they develop at a rapid pace.
In view of the dense planting and growth of
trees/vegetation in these plantations, their carbon
absorption capacity is also higher than that of normal
plantations. Since the availability of land for tree
plantation in already established industrial units is limited.
Therefore, planting trees based on “Miyawaki Method” on
the available sites in these units is effective and better
from the point of view of pollution control.

3- Therefore, in this regard, I have been instructed to
say that in order to ensure compliance with the conditions
of consent regarding development of green belt in
industrial units, plantation based on Miyawaki method
should be done compulsorily on the available sites in the
premises of the units. For this work, the list of industries
along with site details and action plan will be made
available to the concerned Divisional Forest Officer by the
concerned Regional Officer, Uttar Pradesh Pollution
Control Board. The concerned Divisional Forest Officer will
closely monitor the plantation based on Miyawaki method
in the industries and will also provide technical guidance
to the industries as per requirement. In case the
industries do not comply with the conditions of consent
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and the above instructions, on the recommendation of the
Divisional Forest Officer, action should be taken to revoke
the consent of the industry as per the procedure
prescribed by the Uttar Pradesh Pollution Control Board
through the concerned regional officer. So that it can be
ensured that trees are planted for air pollution control and
carbon offsetting as per the prescribed conditions in the
industries. The compliance of the above instructions
should also be regularly reviewed by the Divisional
Commissioner and District Magistrate.

Yours Sincerely,
(Manoj Singh)
Additional Chief Secretary.

No.-1011(1)/ 81-7-2021-09 (Writ)/ 2018, dated

Copy - Sent to the following for information and
necessary action: -

1- Principal Chief Conservator of Forests and Head of
Department, Uttar Pradesh, Lucknow.

2- Member Secretary, Uttar Pradesh Pollution Control
Board, Lucknow with reference to his letter No. G-
36570 / UPPCB / CL / 418 / Tree Plantation / 2021
dated 12.10.2021.

3- Guard file.

By Order
(K.L. Verma)

Joint Secretary



100 803

Signed by Manoj Singh
Date : 15.10.2021, 14.40.53

Reason : Approved

*x*x*x
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(¥ EREFR F AEA)

e g MR T 4TS
ZU‘ ED Central Pollution Control Board
ek RCEGIA {A Gowvt of india Orgamisation)
IAe Ministry of Enveronment & Forsests
Phone : 2204948
DILIP BISWAS
Chairman

FOREWORD

Green vegetal cover is not only pleasing to the eyes but also beneficial in many ways
such as conservation of bio-diversity, retention of soil moisture. recharge of groundwater
and moderation of micro-climate. Yet another important role of vegetal cover, which is
not well recognised. relates to containinent of pollution. Besides acting as a carbon sink,
certain species of plants can even absorb the pollutants while others can thrive in polluted
armosphere.

Raising of green belts with right types of species can serve as a useful buffer to
contain the menace of pollution from different sources. With this in view. a study was
commissioned by the Central Pollution Control Board (CPCB) for enlisting the. plant
species suited to various bio-climatic conditions. The study was also intended to evolve a
theoretical model for design and development of green belt for optimum attenuasion of air
pollunon. Apart from morphological features affecting the plant response to pollutants. the
other important considerations in optimisation of green belt development include : distance
from the source of poliution and dispersion of pollutants under ditterent aimospheric
stability conditions. An exercise was also made to identify the species which are suitable for
revegetation of mine spoils, degraded habitats and stabilisation of tly ash dumps.

The report provides a mathematical model to optitise the. specifications of a green
belt. The report also contains a list of 200 species recommended for raising of green belt
under specific bio-climatic regimes.

| am thankful to Prof. S. B.Chapekar. University of Pune, Shri R. K. Kapur.
Nuclear Power Coirporation, Mumbai, Shri V. K. Gupta, Atomic Energy Regulatory Board.
Mumbai and the team of my colleagues including Dr. B. Sengupta, Shri Lalit Kapur. Dr
Sajeev Paliwal and Shri M. K. Gupta tor their collective efforts in bringing out the
publication.

Based on the inpuis provided by CPCB and information contained in this report. a
scheme for raising green belt for pollution abatement and environmental improvemen: has
been launched  Tamil Nadu.

We hope, the guidelines and information contained in this report will be useful to all

concemned “with environmental cleaning through greening™
PR 4N

(Dilip Biswas)

‘Parivesh Bhawan', CBD cum QMice Complex. East Artun Nagar Datu-110 032
Grams “CLEENVIRON® Fax [ (011) 2294948 Telex ' 031.66440 PCON IN e-mal - cAct¥ alpha nic in
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EXECUTIVE SUMMARY

Chapter 1 : Introduction

Green belts are recommended for containment of air pollution in the human environment,
especially in industrial and urban environs. Improvement of aesthetics is a bonus derived
through the presence of greenery in these areas.

Chapter 2 : Plant-Pollutant Interactions

Advantages notwithstanding, green plants are not a panacea for the environmental ilis. As
living organisms, plants have their limits to tolerate toxicity of air pollutants and to function as
poilution ameliorants. Nature and levels of sensitivities of plant species towards
anthropogenic air pollutants, are discussed.

Chapter 3 : Theoretical Models for Development of Green Belts

Green belt as a back-up to technological pollution abatement measures could substantially
reduce pollution hazard. Mathematical mode! to optimize dimensions of green belts is
presented and explained here.

Chapter 4 : Agro-climatic Zones of India

A vast country encompasses a variety of agro-cimates suitable for different types of plant
species. Zones and subzones of India are described. along with their soil types (as
Appendix A) to assist in selecting plant species for cultivation. suitable to agro-climates.

Chapter 5 : Choice of Plants for Green Belts

Plant species suitable for removal of particuiate matter and gaseous pollutants differ in their
morphological characteristics. Sizes and shapes of crowns, periodic phenomena like leaf-
shedding, also contribute to plant efficiency for pollution abatement. Discussion on these
points is followed by description of a large number of plant species (n Appendix 8),
stressing characters useful for sorption of pollutants. Combining information in chapters 4
and 5, zonewise lists of plants recommended for green belts are presented (in Appendix C),

Chapter 6 : Stabilization of Fly-ash with Plants
Coal is likely to be used on an increasing scale for power generation, and will lead to

aggravation of pollution problem due to fly-ash. Stabilisation of ash with plants provides
aviable solution. Strategies for achieving the same, are discussed in this chapter.
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CHAPTER-1

INTRODUCTION

Most of the human activities generate pollution of one or other types and . different
magnitudes, to which all the organisms are exposed. More often than not, exposures to
some pollution types are considered unavoidable. Resistance of organisms help them
overcome the hazards caused by such exposures. At the same time, organisms, especially
animals tend to avoid, or move away, from pollution. By avoidance or by tolerance,
organisms struggle and survive in polluted environments.

Such survival however, is hardly desirable and has limitations, in terms of heaith and vitality
of organisms. Hence. it is imperative that pollution is controlled at the source itself.
Numerous mechanical devices are available for controlling poliution at the process level
itself. Some trace amount however, is still likely to get released. This is especially true of air
poliutants from thermal power plants, swelling and refining processes, autoexhausts, mining
and quarrying, etc. It is often stated that zero pollution process is only hypothetical. With
more than 99% efficiency of pollution abatement machinery, some amount of pollution still
gets released in the atmosphere. Such pollution too is of wide occurrence.

Green belts are thought to be effective in such scenarios. where green plants form a surface
capable of sorbing arr pollutants and forming sinks for pollutants. Leaves with their vast area
In atree crown, sorbs pollutants on their surface, thus effectively reduce their concentrations
in the ambient air. Often, the sorbed pollutants are incorporated in metabolic stream and
thus the air is punfied. Plants grown in such a way as to function as pollutant sinks are
collectively referred to as green belts. »

An important aspect of a green belt. some times overlooked, is that the piants constituting
green belts are living organisms, with limits to their tolerance towards air pollutants. As a
result, crossing the threshold Iimits in terms of pollution load, would fead to injury to piants
causing death of tissues and reducing their absorption potential. Sink efficiency of unheaithy
and dead tissues and leaves is known to be extremely low, thus defeating the very purpose
of a green belt. In short, a green belt is effective as pollution sink only within the tolerance
limits of constituent plants.

Species of plants are studied for their relative sensitivities towards different air pollutants.

Thus, we recognise species sensitive to SO, species sensitive to Os, or sensitive to HF,
etc. In terms of tolerances however, it is difficult to identify species that are selectively

tolerant to pollutant species. Statements like HF-sensitive gladiolus is tolerant to SOa, is
obviously not accurate. Moreover, an industrial or urban scene invariably consists of
several pollutants rather than a single pollutant.  Pollution sinks hence, aim at cultivating
plants that are tolerant to air pollutants in general, rather than tolerant to SO, to HF, or to
O3, etc. Scattering of a few known sensitive plants, (including selectively sensitive species)
within a green belt however, do carry out an impertant function of indicating the presence of
pollutants which the tolerants would not indicate.

Two types of approaches are recognised while designing green belts - i) Source oriented
2
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approach and ii) receptor- oriented approach. Both these approaches have their own
advantages and limitations. It is generally felt that the first approach is advantageous
where a single industry is situated and the pollutants emitted by the same are sought to be
contained. The latter approach is desirable in urban- industrial complexes with multiple
sources of pollution in an industrial - urban mix. A very large proportion of polluted areas in
this country, where human settiements are intricately mixed with industries, form examples
deserving the second approach for green beit designing.

Whereas, it is easy to state that tolerant plant species should form green belts, it is very
difficult to state confidently about several other aspects about the beits, e.g. i) which
bio-geographic regions of the country are suitable for what plant species, i) what extent soil
quality contributes to the sources (or otherwise) of growth of plants in the belts, iii) what
should be the distance, width and height of the belt with reference to pollution source, iv)
what is the ideal density of plant crowns, and v) what are the limits of pollution dosages
upto which green belts would function optimally. Attempts are made in the following
chapters, to seek answers to these questions, on the basis of our present knowledge in this
field. itis felt that experience gained from functioning of green belts being planned in the
country, would give reliable answers.

Apart from functioning as poliutant sinks, green belts would provide other benefits like
aesthetic improvement and providing possible habitats for birds and animals, thus re-

creating hospitable nature in an otherwise drab urban- industrial scene. One of the worst
examples of the latter type of scene is provided by deposits of coal-ash from thermal power
plants. The probiem is on the rise in the country, where coal is a fuel long-fasting surety of

availability. Covering of ash using plants - another type of green belt is recommended to
overcome the hazards posed by ash. The last chapter in this report is devoted to the

problem of ash stabilization and making ash-dumps environmentally acceptable.
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CHAPTER-2

PLANT - POLLUTANT INTERACTIONS

A large amount of information has been generated about the nature of plant-pollution
interactions; very little authentic information in tndian context has been generated about the
role of plants in absorption of air pollutants. Most of the information available is from
"Forest Vegetation as a Sink for Gaseous Contaminants® (Smith, 1881). As per the
discussion therein, even sensitive plants like alfalfa have been used for estimation of sink
efficiency of plants.

Another point to ponder is about the areas where green belts should be set up. Obviously,
since a green belt is expected to neutralize pollutants, their location should aim at screening
off the source of poliutants from society. Areas around industrial establishments, residential
areas and roadsides, should be the ones targetted for green belts.

)

Plants are living organisms and hence are prone to suffer toxicity of air pollutants like any
other organism.  Still, they are expected to scavenge pollutants from the ambient air
through the limted capacity they possess for sorption, and neutralize the absorbed
pollutants. Major primary pollutants of industrial origin are considered here.

The philosophy i1s that when primary pollutants are taken care of, formation of secondary
pollutans will not reach menacing proportions. Primary pollutants of concern are - SO,
HF, NOx, CO, CO2, NHaj, H:S, Cl;, SPM and organics. Industrial and man - made sources
of these pollutants are given in Table-2.1. Common secondary pollutants are also included
in the same Table.,

Since the project aims at mitigation of air pollutants with plants, discussion here is confined
to air pollutant interactions with plants. Other forms of life are not considered. Mode of
absorption of a pollutant by plants and fate of the pollutant inside plant body are given. Rate
at which a pollutant is absorbed. total amount that can be absorbed and form of the
pollutant in which it ends inside the plant, determine the success of the scavenging
process. It is known that when pollutant is absorbed at a rate higher than the rate of its
assimilation, accumulation takes place, resulting in plant injury and ineffectiveness of the
green belt.

S0z : Though several oxides of sulphur may be the result of industrial processes, SO is
considered to be the most important one. Background level of SOz in the atmosphere is
0.001 ug L™ or less (Kellogg et. al., 1972). About 10° million metric tons (mmt) of SO; are
estimated to be added to the earth’'s atmosphere every year (Helbwachs, 1983).

Quantities of SO liberated by different types of industries, are given in Table-2.2. Emission
of SO; by different types of fuels is given in Table-2.3. In India, SO, emission was 6.76
mmt in 1979 and is expected to reach 13.19 mmt by the turn of this century (Kumar and
Upadhyay, 1981).

SO: enters plants mainly through the stomatal apertures. Cuticle and wax on leaf
4
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Format = 1 (C)
Tree Plantation Campaign 2024

Tree Plantation Action Plan for Urban Body
(Environment, Urban Development, Industry, Housing
Development, Industrial Development and Transport

Department)
District : Rampur

6. Name of Department Regional Office, UP Pollution

Control Board, Moradabad.

7. Total number of plantation sites — 08
(Attach site list)

8. Summary of list

(A) Species wise details

Tree Name of | Number of | Name and number of
plantation | selected selected species to be planted
target urban lantation
d P . Species Number
(Plant body sites
number in
lakhs)
1 2 3 4 5
0.595 - 08 Mixed 0.595
(B) Details according to land ownership
Tree Number of Number of Number of
plantation plants to be plants to be plants to be
target (Plant planted in planted in planted in
number in private land community government
lakhs) land land

817
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0.595 59500 Nil Nil

9. Source of supply of plants (including number of plants)

Source Forest Horticulture | Others / Total
Department | Department | Private

Plant 59500 Nil Nil 59500
number

10. Name, mobile number and e-mail address of the nodal
officer nominated at district level for tree plantation
work - Sh. J.N. Tiwari, Assistant Environmental
Engineer, Mobile No. 7839891676 E-mail -
romoradabad@uppcb.in

Sd/-

(Signature of the
concerned officer)
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Regional Office

U.P. Pollution Control Board

Moradabad
Tree Plantation in Financial Year 2024-25 against the target set for Myco Action Plan- District
Rampur
S. Department Target of Block / Town / Gram Place Name Target of
No. |Name tree Tehsil Name Panchayat Plants
plantation Name
for the year
2024-25
1. Rampur - Fair Exports (India) 10000
Pvt. Ltd. Ahmad
Nagar
2. U.P. Swar - Triveni Engineering & | 4000
Pollution Industries Ltd.
3. Control 59000 Swar - Triveni Engineering & | 4000
Board Industries Ltd.
(Distillery Div.)

819
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4. Bilaspur - Chaddha Papers 15000

5. Shahabad - Rana Sugars Limited 2500

6. Rampur - Radico Khaitan 3000
Limited

7. Bilaspur - Ganesha Ecosphere 15000

Ltd

8. Rampur - Wheels India Limited 8000
22 Km

Total 59500

Sd/-
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Regional Office
U.P. Pollution Control Board
1-A/INS.-1, Awas Vikas Colony, Baudh Vihar,
Delhi Road, Moradabad
E-mail: romoradabad@uppcb.in, Tel: 0591-2972012

Letter No.: 509/0-5/Janal/Rampur Date:18/05/2024
To,

M/s Radico Khaitan Ltd.,

Bareilly Road, District Rampur By e-mail

Subject: Regarding plantation of trees on a large scale
under the Vriksharopan Jan Andolan 2024-
2025.

Respected Sir,

You are aware that for the last several years, the
Uttar Pradesh government has been carrying out
plantation of trees on a large scale in the entire state
every year during the rainy season. Through the letter
dated 18.12.2023 of Additional Chief Secretary,
Government of Uttar Pradesh, targets for plantation have
been allotted to various departments for each district.
After plantation, the responsibility of trapping and
maintenance of the planted saplings lies with the person
who has done the plantation. Geo-tagging will also be
done after planting the said saplings.

The condition of developing green belt as per rules
iIs imposed on every industrial unit in the consent for
establishment/operation issued by the board. In view of
the above, a target of planting 3000 saplings is being
allotted to your unit for the plantation to be done this

821
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year (2024-25). The work of digging the pits is to be
started immediately as per the allotted target.

In the above work, you are directed to immediately
send the information of the place where trees are to be
planted to fulfill the target and ensure that the weekly
progress of digging the pit is sent to this office, so that
the said information can be sent to the district
administration on time.

Annexure as above.

Yours sincerely,
Sd/-unclear
(Ashutosh Chauhan)

Regional Officer

Copy to:- Chief Environment Officer, Circle-7, UP
Pollution Control Board, Lucknow for
information.

Sd/-unclear

Regional Officer



Department of Environment, Forest and Climate Change
Ped Lagao Ped Bachao Jan Abhiyan 2024

Supply order letter for procurement of saplings

District: Rampur
Supply order letter number: N-5572940229

Sr. Details
No.
1 |Village/City | Rampur Development | Chamraon
Panchayat |1l Block
3 |Range Rampur Department | Environment
issuing Department
demand
letter
5 | Name of Nankar Number of 9000
the nursery Plants
from where
the
saplings
will be
provided
Name of -
the
competent
authority
7 iIssuing the
demand
letter
Name of -

Office

823
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Mobile No

Signature

Seal of Department

Sd/- and Seal/-
J.N. Tiwari
Assistant Engineer

U.P. Pollution Control
Board

Moradabad

For Nursery Use
Supply order letter number: N-5572940229, Date:

04/07/2024

Date of supply of plants 05/07/2024
# Species Number
1. |Arjun 150
2. | Arikuli Farmis 3050
3. | Kachnar 100
4. | Guteel 300
5. | Chhitavan 200
6. | Zaroot 200
7. | Jamun 150
8. | Lemon 500
9. | Neem 300
10.| Pakad 200
11.| Peepal 100
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12.| Bakain 500
13.| Bel 150
14.| Sheesham 300
15.| Semal 150
16.| Drumstick 300
17.| Teak 2350
Total Number of Plants 9000

Serial number of pot
distribution register

Name and signature of the nursery in-charge

Name/mobile number and signature of the plant recipient

Note- General Instructions

1- Plants can be received only within the time period
mentioned in the indent issued for the supply of

plants.

2- There should not be more than 1000 small plants on

a tractor trolley.
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Office of Regional Manager
Uttar Pradesh State Road Transport Corporation
Moradabad.
Letter No.:-AGB/RM/Operation-03/Building/2024-5182
Dated- 11th July, 2024

To,

Radico Khaitan Limited

Bareilly Road, Rampur.

Subject:- Allotment of green belt/park area of Bus

Station Rampur.

Sir,

Please refer to your letter dated 09.07.2024 on the
above subject in which the permission for the said work is
given with the following restrictions-

1. As Rampur Bus Station is covered under the second
phase of PPP scheme, this development work can be
removed if required.

2. The ownership of the land will remain with the
Transport Corporation and the maintenance of the
green belt will be done by you.

Sd/-
(Mamta Singh)
Regional Manager
Moradabad



Copy:-

126 829

Sent for information in the context of the
discussion with Nodal Officer, Moradabad
region.

Sd/-
Regional Manager,
Moradabad.

/Translation/
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Table of details of the green plantation
Distance
L . Year of Width Area No. of
Sr. No. Description of Area Location Plantation Length (M) M) (Sq. M) | Plants from Plant
(Meter)
1 |Atal Parkto New Roadways | qide plant 2019-20 1400 3 4200 200 100
(Left Side)
2  |Atal Park to New Roadways |4 ide plant 2019-20 1400 3 4200 603 100
(Right Side)
3 |AalParkto GSP(LeftSide | e plant 2009-10 950 6 5700 583 500
towards plant)
End of GSP Plant to Nainital .
4 Road (Left Side0 Outside Plant 2019-20 1100 3.5 3850 280 500
5 |Atal Park to NainitalRoad ¢y i prant 2019-20 2000 a| 8000 415|100 to 1000
(Right Side)
6 Office Inside Plant 1995-96 240 4 960 300 0
7 Admin Block Inside Plant 1995-96 50 6 300 40 0
8 Colony Area (Officers) Inside Plant 1995-96 225 25 5625 95 0
9 Colony Area (Staff) Inside Plant 1995-96 125 25 3125 60 0
RKTC Lawn Inside Plant 2002-03 95 45 4275 124 0
11 |MRP Area Inside Plant 2002-03 785 5 3925 521 0
12 |GSPMain Road from RDL ;46 pjat 2009-10 180 3 540 55 0
(Left Side)
13 |GSP Main Road from RDL |y gige pant 2009-10 84 3 252 117 0
(Right Side)
14 [GSP (Near CO2) Inside Plant 2009-10 35 3 105 102 0
15 |[Printing (Side 1) Inside Plant 2012-13 60 2 120 44 0
16  [Printing (Front) Inside Plant 2012-13 30 3 90 15 0
Miyawaki Near Guest House |Outside Plant 2019-20 47 30.0 1410 4663 500
17 |Green Belt Guest House Outside Plant 2009-10 340 7.5 2550 1251 500
Dense Foresting (Ajeetpur) |Outside Plant 2015-16 975 4 3900 3784 800
Plantation 2024-25 (Completed)
1 Plantation near Ajeetpur Road Outside Plant 2024-25 200 3 600 1350 800
2 Plantation (ETP) Inside Plant 2024-25 90 3 270 810 0
3 Miyawaki Near Guest House |Qutside Plant 2024-25 44 29.5 1300 4000 500
4 Plantation Near Judges Road |Outside Plant 2024-25 93 3 280 840 600
Plantation 2024-25 (Planned)
1 Plantation (Bhaiya Nagla) Outside Plant 2024-25 - - 8800 2200 10000
Total in (Sq. Mtr) 64377 22452
Total in (Acre) 16
Plantation Area Area (Sq. Mtr) Area (Acre)| Trees (Nos.)
Inside Plant 19587.0 4.9 2283.0
Outside Plant 44789.7 11.2 20169.0
64376.7 16.1
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Sr. No. 6 : Main gate to Security office Plantation-(A)
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Sr. No. 17 (c): Aerial view of plantation at KF and-dan
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PLANTATION IN 2024-25

1. Plantation Near Ajeetpur Road.

2. Plantation (ETP)
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3. Miyawaki Plantation near Guest House
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4. Planation near Judges Road.
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Media Coverage for 20.07.2024



Picture of land identified for1a53ditional Miyawaki plantation 359
within the premises

Miyawaki Forest New Miyawaki Forest in
1400 SQ MTR 1300 SQ MTR
YEAR 2022 YEAR 2024
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Site Plan of the 2-acre land allotted by the DM Rampur for
the Miyawaki plantation.
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Pictures of land at Bhaiya Nagla village
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RADICO
RKL/936

To,
District Forest Officer,
District Rampur, U.P.
Sir,

The request is that we have planted trees in our factory premises.
You are requested to inspect our courtyard and inform whether it is
possible to plant trees in the courtyard using Miyanwaki method. If so,
then kindly give guidelines regarding its technicalities and what type of
trees should be planted.

Dated-20-03-2024
Thank You
Radico Khaitan Ltd.
Sd/- illegible
Inderpal Singh
Assistant General Manager (Administration)
Received
Illegible
20/3/24
Radico Khaitan Limited
ISO 9001: 2015 & 22000: 2018 Certified Company
Regd. Office: Bareilly Road, Rampur-244901 (UP)
Tel.: EPABX (0595) 2350601, 2350602, Fax: (0595) 2350009
Head Office: Plot No. J-1, Block B-1, Mohan Co-op. Industrial Area,
Mathura Road, New Delhi-110044

Tel: (91-11) 40975400/444/500/555, Fax: (91-11) 41678841-42,
41676718 (Exports)

email: info@radico.co.in
website: www.radicckhaitan.com
CIN No. L26941UP 1983PLC027278
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ANNEXURE-K (COLLY)
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Office of Divisional Director, Social Forestry
Division, Rampur.

Letter No.: 154/29-5 Rampur Date: 19/07/2024

To,

Assistant General Manager (Administration)
Radico Khaitan Ltd.,

Rampur.

Subject:- Regarding plantation of trees in the factory
premises of Radico Khaitan Ltd.. Rampur through
Mivawaki method.

Reference- Your letter no. RKL/936 dated 20.03.2024

Respected Sir,

In pursuant of the reference letter, the Regional Forest
Officer, Rampur was directed to inspect the factory
premises of Radico Khaitan Ltd., Rampur and submit a
report. In this regard, he conducted a physical inspection
of the factory premises of Radico Khaitan Ltd., Rampur.
During the inspection, a site map with GPS was prepared
and three sites were selected for tree plantation using the
Miyawaki method in the factory premises of Radico Khaitan
Ltd., Rampur. The specific details of these designated sites
are as follows:-

Site No. 1-In front of Radico Khaitan Ltd. Guest House
Lawn - 29X12 meter land

GPS reading of the site - N28° 46" 24.7" E079° 02' 04.00"

Site No. 2-In front of Radico Khaitan Ltd. Guest House -
23.5x5 meter land

869
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GPS reading of the site - N28° 46" 26.0" E079° 02 06.6"

Site No. 3-Near motorcycle parking of Radico Khaitan Ltd.
- 66X36 meter land

GPS reading of the site - N28° 46' 27.5" E079°0205.8"

Regarding Site No. 3, Mr. Indrapal Singh, Assistant
General Manager of Radico Khaitan Ltd., Rampur, has
communicated that this particular site has been vacated for
the construction of the Plant and Administration Block.

Therefore, it is hereby conveyed that tree plantation
utilizing the Miyawaki method is feasible at the
aforementioned selected sites within the factory premises
of Radico Khaitan Ltd., Rampur.

Enclosures -

1. Sightmap of the factory premises of Radico Khaitan
Ltd., Rampur with GPS reading.

2. Details of the technique of planting trees using
Miyawaki method.

3. Details of trees to be planted using Miyawaki method.

Sincerely
Sd/-
(Rajeev Kumar)
Divisional Director
P.S. Division, Rampur.

Letter No. - /29-5 dated above.



168 871

Copy sent to the: Regional Forest Officer, Rampur for
information and necessary action in the sequence of the
investigation report submitted by him through his letter No.
30/2-1 dated 19.07.2024.

Sincerely
Sd/-
(Rajeev Kumar)
Divisional Director
P.S. Division, Rampur.
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RADICO

RKL/455/16.08.2024

Date: 16.08.2024
To,
Divisional Director, Social Forestry Division,

Rampur, Uttar Pradesh.

Subject: In reference to your inspection and letter no. 154/29-5
dated 19/07/2024 regarding tree plantation by Miyawaki
method in Radico Khaitan Limited premises.

Respected Sir,

It is respectfully requested that you kindly review subject
letter No. 154/29-5 dated 19.07.2024 issued by your office. In
this letter, following an inspection, you have recommended the
feasibility of tree plantation using the Miyawaki method on the
premises of RadicoKhaitan. Additionally, you have provided a
report concerning the potential for plantation at the following
three locations:

Site No. 1 - In front of RadicoKhaitan Limited Guest House Lawn
- 29x12 meter land.

Site No. 2 - Opposite RadicoKhaitan Limited Guest House Lawn
- 23.5 x 5 meter land.

Site No. 3 - Near RadicoKhaitan Limited Motorcycle Parking - 66
X 36 meter land.

In relation to the above, practically, the aspects of the factory
and the facilities covered on the land in the premises related to
the smooth operation of the factory are as follows:
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Site No. 1 and Site No. 2, as mentioned in your letter, pertain
to the factory guest house and the adjacent residential complex
for officials involved in the factory's operations. The officials,
along with their families, reside in this complex. The guest
house and the two small parcels of land described in your letter
are the sole facilities within the premises regularly utilized by us
for hosting company guests, engineers from companies
associated with the operation of the factory’s plants, as well as
for conducting training sessions, seminars, and programs
organized for employees and their families.

This land is also utilized as a play area for the children of the
families residing in the residential complex. There is no other
available land for such purposes, making this space essential for
the mental and physical development of the children.
Furthermore, maintaining this area is a significant aspect of the
company's responsibilities.

Radico Khaitan Limited

ISO 9001 : 2015 & 22000 , 2018 Certified Company
Begd. Office : Baneilly Fload, Flampun-244901 (uP.J
Tel. : EPABX tO595) 2350601, 2350602, Fax : (0595J 2350009
Head Office:Plot No. J-1, Block B-1, Mohan.Co-op. Industnial Anea,
Mathuna Road, New Delhi-110044
Tet: [91-11) 40g754001t4441500/555, Fax: [91-11] 41678A41-42,416.76718 IExponts)
e-mail : info@nadico.co.in
website : www.nadicokhaitan.com
CIN No. L26941 UP1gA3PLC0O27278

RADICO

In such a dense residential complex, dense plantation by
Miyawaki method is not appropriate from the point of view of
safety of children, families living there, company guests coming
from outside from reptiles and poisonous insects.
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Therefore, the recommendation for plantation on these
two plots of land warrants reconsideration in light of the above-
mentioned context. It would also be entirely appropriate to
recognize that the availability of essential facilities for the
operation of the industry provides a sufficient basis to draw
your attention towards reassessing this matter from the
perspective of prioritizing the industry's operational needs.

Thanks,

For Radico Khaitan Limited, Rampur,
Sd/-

Indrapal Singh

Assistant General Manager— Administration

Radico Khaitan Limited

ISO 9001 : 2015 & 22000 , 2018 Certified Company
Begd. Office : Baneilly Fload, Flampun-244901 (uP.J
Tel. : EPABX tO595) 2350601, 2350602, Fax : (0595J 2350009
Head Office:Plot No. J-1, Block B-1, Mohan.Co-op. Industnial Anea,
Mathuna Road, New Delhi-110044
Tet: [91-11) 40g75400t4441500/555, Fax: [91-11] 41678A41-42,416.76718 IExponts)
e-mail : info@nadico.co.in
website : www.nadicokhaitan.com
CIN No. L26941 UP1gA3PLCO27278
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Roof Top water collection and Water Recharging system

RAIN-WATER COLLECTION
AND RECHARGING PIT

DOWN COMER PIPES

RAIN-WATER COLLECTION
AND RECHARGING PIT
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Roof Top water collection and Water Recharging system
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Roof Top water collection and Water Recharging system

Guest House Building (Above)
Plant Shed (Below)

Roof water collection and Water
Recharging system
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Roof Top water collection and Water Recharging system




178 ANNEXURE-M,
Pictures of the Piezometric wells in the premises
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ANNEXURE-N

Pictures of the leachate collection pit
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ANNEXURE-O (COLLY)
Fly Ash Storage
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Pictures of procedure of transportation of Fly Ash

CBL Boiler

Electro Static Precipitator (ESP)
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Water being splja§e5d on the Fly Ash
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187
Ash bei%g filled

Vehicle packed before dispatch
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Ash being unloaded a;] t%gvillage for land filling
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From: Khaitan & Co | New Delhi
To: Consultant Judicial-NGT(P.B.); pradeepmisra@yahoo.com; balendushekhar@gmail.com;
gigicgeorge.adv42@yahoo.in
Cc: Nandita Chauhan; Tijil Thakur; Deepak Singh
Subject: NGT | OA No. 152 of 2022 | Ghanshyam Singh Pasi versus State of U.P & Ors.
Date: 29 August 2024 10:13:51

Attachments: R Additional Affidavit FINAL1.pdf
Appl for exemption from filing official translation.pdf

Dear Sir/Madam

Please find attached herewith Additional Affidavit and application for exemption for filing official
translation to be filed on behalf of Project Proponent/ Respondent (Radico Khaitan Private
Limited) in OA 152 of 2022.

Please acknowledge the receipt.

Regards
Deepak Singh
Court Clerk
KHAITAN & CO

9911180884
Khaitan & Co | New Delhi

Generic Account

Max Towers, 7t & 8t Floors, Sector 16B, Noida, Gautam Buddh Nagar 201 301, India

T: +91 120 479 1000 | M: | E: delhi@khaitanco.com | Business Card | www.khaitanco.com
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